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ORDER

By, K.B:S: Rajjan, JM

This order shall dispose of Contempt

Application No. 06 of 2001 filed by the applicant




against Dr. Veer Pal Singh, Joint Director Central
Potato Research Institute and Dr. G.S. Shekhawat of
the same institution for alleged deliberate
disobedience of order dated 01.12.2000 in OA No.
1371 of 1999. As per the said order it was provided
that - i £  the applicant A reported regularly = the
respondents should give them job. The manner who
they should report would be decided by respondent
No. 4, The Scientist In-charge and in his absence by

the Director.

2= According to the applicant despite
representation dated 04.01.2001 and 11.1.2001 and
personal visits by the applicant, the respondents

had refused to give the applicant the job.

=55 Notice having been issued, the respondents
filed their version. Acecording @ teo  them, in
compliance with the order dated 1.12.2000 they had
issued letter dated 19.01.2001 to all the applicants
ko= report for  work w.e.f. 20:101 2001 =and- infact,
from 23.1.2001 all the applicants are working with
respondent No. 1. k:ihey have also submitted that
the order of the Tribunal was complied in real
spirit and if any delay was caused the same was due
to administrative delay only. They had accordingly
prayed for dismissal of the Contempt Petition and

consequent discharge of notices issued to them.




4. Arguments were also advanced at the time of
final hearing of the OA and we have perused the
documents. Order dated 01.12.2000 was admittedly
complied wikth, w.e.f. 23:1.2001. The time  taken for
compliance can under no stretch of imagination coudd b _-
be construed as delay much less a deliberate delay
and the least a deliberate disobedience of the order
of e the = Tribunal. The Contempt Application,
therefore, has to be, and accordingly is, dismissed.
Notices issued to the respondents automatically

stand discharged.
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